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DAL No QR4 Vg R B B L1

Hot Lachbo Devl & An. v ADE et
Vo

Hdon of Iredia & Ore. «w Besporyont o

CORAM
Horstihvle Shry T.p0. Shavime . Mesaboer (1)
For the Amolicant <. SBhrl DL vobra, Counsel

[

Foge the Respondernt o v NODER
I, whether Peporters of local papers may
be allowed to see the Judcesment 7
2. To be referred to the Reporter ofF not?

JUDGEMENT  (ORAL)

The  respondent s were issued notice on the aoot ieation

ard on b QCCESions . the densrtmental rapresentative s red

and onee Mrs 287 Kumaes Chopra . oounsed appaared for  the

e o, T rasrongdents ware 73 vern adecuate LopOrtunity

to File the repl v. but  the same hag not. heen  Filed. The
tearned cournee) For  the ANl icant. ot ated the vsse  that tha
A}

deceased amploves . Shri Sheesh Ram was emploved as i ndar with

respondant. Mo, 3 and he died in hasrrese o 201991 After t he

death of the @nvloves, aoplicant NOL T, the widow anolied  for

SEI0aE s appointment of  hor BN on Z8.7.1997 vide

0

TR
Annexure O (pe (5 of the pamer book ). Resoondent Mo, 3 el ied

T ber renresantation  aaki ™y the aopdleant MoLZ to see the

Assistant Manager (Adming stration). After that the apol icant

i mat

4

2 v any reply  to hey representation

O

(W 1% Sy P e apprintment of her son  Brnlioant No. 7.
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The deos cruarter
ML 1777 Rose Avanue . Mew Delhi while be was 1n service with
the 'f‘x:ar-:n:xndéﬁt'.r-; Cand was  residing there along with  the
dependent. members  of the family, 1.e.. the widow as well as

i

e e r':;:;m',. Mo.Z. his son. The applicsnt In this  aoplicstion
.
has praved  that  the respondents be directed to  give
sompEssionate  aopointment.  to applicant No. ¥ . her son. The
applicant has also praved the interim relief that  respondent
Nos. ardd 3 be restroined from evicting the family of the
decwased  from  the said altotted accommodation till  the
dinponal  of  this apolicstion since the respordents have  not
placed their matter before the Bench by filing any reoly  and
alan after giving a short reply to applicant. 'No.l by the
latter dt. 6.2.1991,  nothing  bas been heard from  them byy
anpl oart Mos.d and 7. ' the fitness of things, the
respondents are, therefore, directed that they will dispose of
the vepresentation  of the applicant within a period of three
months from “the date of receipt of a couy of this  udoment .
TEET the O ‘.'-.1‘1_‘1,1:’-:‘.&5!1 of the reprasertation . the applicants or any
aother family member shall not be evicted  from the said
opsarter., . The amplication i, ° tharefore, d_'i. sposed of
accordingly.  In case. the applicant ig still agoariaved by any
witimats  order of the respondent s, be can assail the séame , 3F

sa advised, subiect to the law of Timitation.
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